HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

* koK%

The Registrar General,

High Court of Delhi

New Delhi,

NO: BUWEAL|eq Dated: —T’%\b%\'}g\%

Sub : Training Programme to be held on 16" September,2018
from 9.00 am to 05.15 pm in the Larger Conference Room,

3" Floor, Extension Block of this Court.

Ref : 17311/Rules/DHC/2018 dated 20-08-2018.
Sir,

On the subject cited above, I am desired to inform your goodself that
Hon'ble the Chief Justice has been pleased to nominate the following
judicial officers from this Hon’ble Court for attending the subject Training
Programme:

1. Sh. Sanjay Dhar, Registrar General;

2. Sh. A. R. Malik, Director, J&K State Judicial Academy;
_ sh. Jawad Ahmad, Pr. Secy. To Hon'ble The Chief Justice;
Ms.
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Masrat Shaheen, Additional District & Sessions Judge,
Anantnag;

5. Ms. Arti Mohan, Sub-Judge (LRP), Jammu.

Yours faithfully, ’
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(Wa}nnWeigh?‘q’

Joint Registrar (Admn.)
No: M Sa = &@Q\.@,o Dated:gl‘_@g)‘g&l@
Copy to the: N
1 Principal Secretary to Hon'ble the Chief Justice, High Court
of J&K, Srinagar for information of Her Lordship.
2. Director, J&K, State Judicial Academy, Srinagar.
i Principal District & Sessions Judge, Jammu/Anantnag.
4 Joint Registrar (Judicial) (Rules), High Court of Delhi.
............... for information and further necessary action.
4. S/shri. ;
\/j/ Coordinator, e-Courts, High Court of J&K, Srinagar for .

uploading the same on the official Website CQ&;_. /
High Court. . o~
' Toint Registrar (Admn.) J &:" k
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HIGH COURT OF DELHEL AT NEW DELHI

No. 1'%\ . /Rules/DHC/2018

['rom
The Registrar General.
High Court of Délhi.
New Delhi.

To %

The Registrar General.

Jammu and Kashmir High Court.
Near Jebangir Chowk Flyover,
Srinagar.

Jammu and Kashmir - 190001

New Delhi. dated 2.6 [@] 19

Sub. Praining programme, to be held on 16" September, 2018 from

09.00_am _to 05.15 pm in _the Larger Conference Roon, 3" Floor,
Extension Block of this Court

Sir.

[ am directed 1o say that as per the divections of the “Committee to nionitor
proper implenientation of several guidelines laid down by the Supreme Court as well as
High Court of Delhi for dealing with matters pertaining to sexual offences and child
witnesses . a traming programme s scheduled to be held on 16.09.2018 (Sunday) at
Lavger Conference Room. 3" Floor, Extension Block of this Court tor training 1o
Faculty/Specialist along with Doctors from Forensic Medicine, Obs. & Gyane.
Pacdiatric. Pacdiatric Surgery and Psychiatry Department fiom various hospitals of
Government of NCT of Delhi for conduct of medical examination and recording of
MLCs. death summaries and post mortemin cases involving sexual offences. : v

I have been directed to request you to attend the said Training Programme
commencing from 09.00 a.m. on 16.09.2018 as per Schedule annexed herewith,

We would be grateful to have a word of confirmation regarding vour esteemed
prescnce.

With Regards.

Yours Sincerely.
oo 8
{Reetesh Singh)

Joint Registrar (Tudiciali Rules)
For Registrar General
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One day schedule for training of Doctors at Delhi under the banner of High Court of Dethi on Handling

Survivors / Accused of Sexual Viclence cases at Hospitals on 16"

Conference Room, 3" Floor, Extension Block of this Court
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-1 guidelines)
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vSeptemb‘er, 2018 in the Larger
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